
       

   

       

   

    

    

        

            

     

      

     

   

             

           

          

            

             

          
           
           

         
          

         
            

          
              

 



BEFORE THE NATIONALCOMPANY LAW TRIBUNAL, MUMBAI BENCH

csA 765 130-232,:!CLT MB,MAHr20l7

Official Liquidator has no objection to the proposed Scheme as per Rule
8 of the Companies (Compromises, Arrangements and Amalgamations)
Rules- 2016."

ii) Rest ofthe order remains unaltered

3. OrderedAccordingly.

M. K. SHR{WAT
MEMBER (JUDICIAL)

ANTULA MOHAN
MEMBER (JUDICIAL)

Dated:08.09.2017
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